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10 41,97 Heard Shri Ashok Mohanty, Senior | it o4

é
Standing Counsel on M«A.763/96 praying

for extension of time to comply with
the order dated 14.8,1996 passed by
this Tribunal in OsA.763/96, In para-2 |
of the orders it is stated that the
Respondents shall dispose of the matter
within @ period of three months. Prayer
for extension of time is upto 14.2¢1997.

After hearing the applicant's
counsel Shri N&R Routray, prayer for
extension of time upto 14,2.1997 is
allowede.

MeA+763/96 is disposed of

accordingly. oY !%
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